07‘ Pmblc«m'of'

[Shrlmaﬂ Maya myJ ,
" Bégore iting down,” may 1 urge
upon-'tm-'uweﬂn-n’ut ; 'oce more “to
Pay attention  to the s s that
have ‘beéty hade 'sa t!ut' we may’ feel
that the Hime we hm ‘devoted to dis-
" cussing * this vemblp probir.m, and
may I say; a problem: which bas as-
sumed " Morrifying mportims,
not been a. mere waste of time.

MR. DEPUTY-SPEAKER: Now, has
the hon. lady Member the leave of the
‘House to withdrew. hes: Resolution?

SEVERAL HON. MEMBERS; Yes.

SHRI IYOTIRMOY BOSU: No.

MR.. WUTY—SPEAKER 1 will put
it to the' Housc Bguin,

Is it the phaxureotﬁwﬂouse that
‘Srimati Maya Ray be-given leave to
‘withdraw her Resolu}:qn’

SEVERAL HON. MEMBERS: Yes,

mmx J’YOTIHMOY B@SU No.

" MR, D!FUT‘IMER 1 think,

ﬂaeA_ng l_mreit.ﬂu ‘Afres’ have it—

I think there is @ technical Saw
“tl@ue.l It there is any objection toit,
“the Hoiué has to decide l£

I wm again puit it ‘to:the House.

, SBBI H. N MUKE!U‘EE (Calcutta-
Nozth.East): Even if ' one Member
-objects, the . leave to ‘withdraw ihe

Resolution cmnot e’ &ven by the
Hoysa. - uwmwumwm

saniwmatmw I with

dfw my obi!cﬂon

“. Wm SO.Itlke
itﬂ.wtlththeplemeotthem
tp, gise her. leawe -
Rovolytion;. .

o nmma, wa .

has"
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17.03. hu.

'mser.mon m mm nm‘onus

| SHHI A, K. GOPALAN - (Palghai)
M. Deputy-Speaker; Sir, 1 beg  to
move: ‘

- “This House calls upon the Cen-
tral Government to recommend to
all the State Governments to enact
effective land reforms before the
28th January, 1878 through which
the Yand: monopoly- of. Tandlords is
‘broken; "all the exemptiong are
done away with and celling " is
fixed in such g way so that suffi-
éfent land is made ‘available for
distribution to the  agricultural
workers and poor peasants.”

First, of all, I want to say that the
notice given by me and what is in
the Order Paper are different. I do
pot know why there is. this difference
©One poriion of tivy notice. given by me
is taken. away and it is the last portion
that is given here. I da not know the
reason. My noﬂcg was al tcnuws

“The. Hpune is of the opinion that
the propesed land legislations and
the ‘Acts adppted- by variaus. State
Govgm;negts with the olject of dis-
teibuting land, to the. tillers is. prov-

.'ing angthier hoax. All recommenda.

i tiong made Wy, vgrlmu cemmissions
have . M vmtmd*dqm end the

0. withiraw: her - temowid
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As far as this Resolution is concern-
ed I am glad that it has come after
discussing the Resolution on Un-
employment. Unemployment is a
problem and land reform is a solu-
tien for that problem. Though it
will not be at complete solution,
there will be some solution. It
land is disiributed and all the waste
land fallow land, is taken ang given,
it would be a solution for the problem
of unemployment.

First of all, as I said, my original
resolution was one thing and the re-
solution given in the Order Paper is
another thing. I do not know whether
you will allow the original motion o
be discussed or the motion that is in
the Order Paper.

MR. CHAIRMAN:. The motion as
given jn the Order Paper is to be dis-
cussed now.

SHRI A. K. GOPALAN: It may be
récorded that the first portion of my
motion, as I read out here, has been
left out.

MR. CHAIRMAN: About that,
whatever you have said has gone on
record.

SHRI A. K. GOPALAN: This is a
very important question. It ¥ not
only an economic problem but it is a
social problem and a political problem.
As far as the question of unemploy-
ment is concerned, a little solution of
the unemployment problem can imme-
diately be found only by enacting this
leglslation in the way in which we
hope to have it that is, getting all the
surplus land without exception, the
waste land, the forest land, the fal-
low land and the culfivable wastp land
and immediately distributing it to the
agricultural labour and, specially,—
here is an amendment—to Harijans
and Adivasis and other.

So, this is a very important ques-
tion and I hope, Sir, you will allow
ax mwuech time a8 was given for the
reaclution on Unemployment to this
Resolution also.

(SAKA) Resolution Re. 310
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The land reform today has become

the landlord reform because it is

curning the landlord into a capitalist

landlord. 1 will explain how it has

become a landlord reform. Beiore
Indegendence, what was the object
and the intention of the Congress
leaders? What did they want?

What was the slogan before Indepen-
dence? From the Karachi Congress
session onwards till we got Indepen-
dence, what was the slogan? As a
Congressman, 1 myself hav® got the
experience that from 1830 onwards,
when we went to the villages, it wes
the slogen of “Land to the tiller”;
the slogan was that landlordism will
be abolished completely without pay-
ing any compensation. It was that
slogan that inspired lakhs and lakhs
of people to come to the freedom
movement and to fight for freedom.
I was that slogan that inspired people
like me to work in the Congress, to
go to the villages and tell the peo-
ple what freedem is. The spirit of
land reform legislation as it was said
by Gandhiji, as it was said by Jaw-
aharlal Nehru, as it was said by the
Kumarappa Committee has watered
down today. In order to show that
I want to refer to what they had said
hefore.

Jawaharlal Nehru, in his Autobio-
grapy has said:

“Our national movement spread
to the lower middle class and be-
came a power in the land. Then,
it began to stir the rural masses
who were finding it more and more
difficult to keep up as a whole
even their miserable rock bottom
standard of living”

Again, Jawaharlal Nehru, in his
“Glimpees of World History” has
sald.

“The wind is blowing to  the
villages and te the mud huts where
dwell our poverty stricken peasan-
try, and it is likely to become a
hurricane if relief does not come
to them soom!..."

“All our poliﬁual problema and
discussions are but the background
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for the outstanding and verwhelm-
ing problem of India, the 1and ro-
blem.”

Then, there was a Resolution which
was passeq on abolition of Zanddarie
in a conference held i Allahabad on
April 27-28 1935 under the Presl-
dentship of BSardar Vallabhai Patel
‘The Resolution stated

“There is only ene fundamental
method *of 1mproving the willage
hife, namely, mtiroduction of a cys-
tem of peasant-propnetorship under
which the tiller of the soil is him-
self the owner of 1t and pays reve-
rue direct to.the Government with-
out the intervemtion {from any
zemindar or any talukdar”

In 1937-39, the Congresa High com-
mand set up a National Planmng
Committee under the Charmanship
of Pandit Jawaharlal Nehru to draw
up a plan for national development

In June, 1942, Gandhiyi had an
interview—this is very important—
with Lows Fischer in which the fol-
lowing conversation teok place It 18
written m the Book, A Week with
Gandh: r

“What would happen to free India”
Fischer asked “What is your pro-
gramme for the iymprovement of the
lot of the peasantry?” “The peasants
would take the land”, Gandhyi re-
phed, “We would not have to tell
them to take 1t; they weuld take it”

“Should the lapdlords be compen-
sated” Fischer asked.

“No", Gandhiji spid, “Thet would
be ﬂlcahly imposuible”, *You gee”, he
smiled, “Out gratil our million-
aire {riendy does not prevent us from
saymg such things ‘The village
would become a self-governing unit
Uving iis own lite",

“You feel then thist 1t must-be con-
fiscated without competsation?”’ Fis-
cher agked,

Resolution Re Land DECEMBER 8, 197,
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‘Qf course”, QGandhi agreed ‘Tt
would be financially impossble fod
anybody to compensate the land-
lords "

J C Kumarappa Committde
said that the Committee felt that, in
the agrarian economy of India, there
was no place for intermediames and
declared that land must belong to the
taller

So, the whole question was that the
land must belong to the tillex nd
not to the owner There 18 a chiffer-
ence between ‘owner of a land’ who
18 far far awav and who does not
ever. see the land—not does not
work In the land but also does not
see—and the “man who tills the
land” ‘Land belongs to the tiller’ 1s
the slogan In the ceilling legislation
even after the Chief Minsters' Con-
ference, 1t 13 saxd that there must be
compensation Here Gandhip said,
“No, 1t 1s not possible to pay compen-
sation, we will tell the millhionaires
and the rich men that we cannot pay
any compensation” I can understand
paying compensation to those who
have got small pieces of lJand and
who will have no other means of
hivellhood when you take over the
land from them But paying compen-
sation to the lakhier 15 aganst the
spirit of this I want to pomt out all
these facts What is the peithing today?
On whom are you putting the ceil-
ng? Y you are putting a ceiling on
landholdings, you should go by the
spirit of whit wes said before Inde-
pendence, what we told the people
was that land belongs to the tiller,
‘The land belongs to the tillex and to
the owner’ {5 different
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Pandit Jawaharlal Nehru and Gandhi-
ji. Gandhiji defimtely said, ‘No, 1t 1s
impossible for us to pay compen-
sation’.

* Here we discusseq about unemploy-
ment problem With the money that
you may pay as compensation, you
«an put up some small scale industries
in the country angd solve the problem
of unemployment,

I have quoted what Gandhiji had
saxd. 1f I say something about land
reforms, that there should be no com-
pensation paid, you might say, ‘What
18 this man saying?” But Gandhin
definitely has said that land belongs
to the tiller, You make a legislation
saying that land must be given to the
tiller, the man who tills theland or
at least the man who stands and sees
that somebody 1s tuling the land
and manages the land; at least that
thing can be made because there is
unemployment in the country. There
are some people having two or three
acres of land—clerks and others who
are working; if they have some land,
we can understand. But what about
those who are having thousands of
acres of land? You have put from 10
to 50 acres—the ceiling; however less,
whether you get it or not, I will come
to that later. But iz it not against
the spirit of what the Congreas
presched before Independence? Is it
not against the spirit of what we told
the people before Independence? You
mobilised them for independence, and
after independence what you are do-
ing is this! You sre putting a ceiling
on land-holdings; whatever is the
ceiling, even 15 acreg of land to a man
who hag got other meang of livelihood,
who can live happily even otherwise
who is a business-man why should he
have that land? Give those 15 acres
10 15 people, one acre each, so that
they will be able to work on lang,

Ho, my first point is this, In ac-
cordance with the apirit of the Reso-
lutions, the old Congress Hesolutions,
what the Jeaders of the Congress then

AGRAHAYANA 17, 1894
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said openly, it should be done
Gandhyyi has definitely said that no
compensation +hould be given hecause
we have no money So, we have to
tell those millionaires and others who
own lond, ‘We have no moncy; we
cannot give you compensation’, ihen
take the land and give 1t to the til-
lers This 15 the first point 1 want, ‘o
make.

Before going into the effect of the
land reform legislations I want to say
this When I said, ‘landlo¥d refomn’,
Mr Shinde did not lLike it at all; he
was noting something

Now I would quote from the Con-
gress Reports also. This 18 an extract
from the Report—The Causes and
Nature of Current Agrarian Tension,
Mimnistry of Home Affairs, Research
and Policy Divigion, 1968 This is a
horrible report. This Report might
have opened the ¢yes of the Govern-
ment to call the Chief Ministers and
say something. I will just read out
the extract The report ponts out
that land reforms have not made any
changes I will uote some sentences
that are given here Here it 15 said.

“Secondly, the mnew technology
and strategy having been geared to
goals of produttion, with secondary
regard to social imperatives, have
brought about a situation in which
elements of disparity, instability
and unrest are becoming conspi-
cuous with the possibility of in-
crease in tehsiont, Agrarian reforms
which made an enthusiastic start
immediately after independence
have almost ground themaselves to
a halt. Not surprisingly, the con-
sciousness of injustice and wide
prevalence of Iand-hunger ..."”

Then it says about ‘Nature of Agra-
rian Tensiony':

‘“Fhe persistence of serioug social
and economic inequalities wn  the
rural areas heg given rise to ten-
sions....”
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“The agrictitural WMerl have
resoited to violenve..

‘Then, the report says what the posi-
Yon is in various States—Andhra
Pradesh, Bihar, Oissa, ‘Tamiil Nadu
and so on.

Then they speak about legislative
measures. The firgt sentence is:

“On the negative side, there are
several aspects to which little or
no atterition has been given by
State administration. They are
ibrought out in the paragraphs that
follow:

No fixity of tenure to 82 per cent
of the tenants.”

About 82 per cent of the total number
of tenants, manly, in the Stateg of
Andhra Pradesh, Assam, Tamil Nadu,
Bihar, Punjab, Haryana and West
Bengal do not enjoy fixity of tenure
They are either tfenants-at-will or
‘subject to land-lord’s right of re-
sumption, or enjoy temporary protec-
tion only .

Here, 1 have to point out that even
to-day, after the pmssing of legislation
in Kerala, there ape lakhs and lakhs
of tenants who have no records of
rights. It is the same in many places
ha India. "'We have raised this matter

in the Parliamemt several times, I
myself raised it. There are people
who have no record of rights. They
gre tilling the land for the last 25
or 3p years. When the legislations are
Passed, the landjords go tq the court

Court asks, ‘Where iy the record?’

is no record. I will show you
that all the census reporis say that
the number of persom, the number
of agricultural lahour, in
Ras risen Yrom 1960 to mx th:
doey it shm;:i? It shows fhat y &
who had a little piece of Jand, have
Tost their land. They have not

d. Thosé

loﬁﬂtﬁon also  because Wwhen the
lagislation came, Aixity of tenure must

be theve and thére tust be sorie
record that e is tilling the land. o
record of rights has been taken in
many States in India even after the
Centr Government has said Hke
{hat, is why here it is said that
82 per cent have no security of tenure.

‘fNen, lastly, forcible eviction of
ienants Foreibly ejectments of
tenants have taken place particularly
in Stetes where attempts dre made to
prevent evittions and ejectments have
taken place on a large scale under
the guise of ‘voluntary surrenders’.
Certain States like Gujarat, Kerals,
Mahurashtra, Madkya Pradesh, Rajas-
than, Manipur and Tripura have made
provisions for verification of surren-
der by revenue authorities. But these
forcible ejectments of tenants are
there because the landiords are
prowerful. So forcibly they go there
and the Police also help them or they
go to the court and the court says,
“There 18 no tecord of right’. So they
send the Police to eject them and »o
they are ejected. Even after the
lind-reform legislation, when it is
implemented, transfers of land have
tended to defeat the aims of legisla-
tion for ceiling. I want Mr. Shinde
und the hon. Ministér to note this.
¥ iy not what I sy, it is your own
Fome Ministry which went to the
villages, thet says, and this was in
1969; and to-day in 1972 you may
gtk what Is the position. Even in
1872, these things have not only not
stopped .

l{ Maﬁbm P gmimm

Oh  this, wb have no difference of

opinion.
A, K. GOPALAN: 8o, trans-
21 Bha Havh tenddy v defeat
the ‘Very Yor

%%@W
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The condition of agricultural labour
has not changed materially and in
some respects has worsened in spite
of land reforms. I want to know this.
In some cases, it has worsened. Not
only it hag not changed, in spite of
land reforms, but the condition of
agricultural labour has worsened. The
incidence of unemployment is as high
as 15 per cent. This is in respect of
agricultural labour. The Minimum
Wages Act ig a dead letter. That is
another thing, a very important thing.
‘This is what the Government say, notI:

“As regards minimum wages to
agricultural workers, a ‘Diagnostic
Study of Conditions of Rural
Labour” made for he National
Labour Commission comes to the
finding that the Minimum Wages
Act remains a dead letter because
wages fixed 8 or 10 years ago have
not been revised. Ruling wages in
some cases are higher than the
statutory wages. The rural labour
is mostly ignorant of the Minimum
Wages Act in agriculture and its
provisions. While generally wage
rates for peak seasonal operations
are higher as compared to statuto-
rily fixed minimum wage, the slack
Season wage rates inh many cases re«
quire to be raised. There is hardly
any machinery for effective imple-
mentation of the Minimum Wages
Act in agriculture™

There is no machinery and that is the
reason why they say it is not enfore-
ed, What is the conclusion? I have
po time, so I would not ge into all the
details.

What is the conclusjon?

“Ag of now, the land reform
measures have not benefited the
actual tiller in all cases. 'There is
considersble  concentration of
ownership. Much o6f the land as
cultivated in small holdings by
tenants end share<croppers who
Jack securily of tegure and who
have to pay egorbitent rents.”
2851 LS-11.

Lend Reforms 318
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I do not want to go into details. The
last paragraph is very important. That
may be the reason why panels have
been constituted, commissiong have
been appointed, the Chief Ministers
have been called. They say:

“The problem, in other words, has
to be tackled on a wide front
effectively and imaginatively. Fai-
lure to do so may lead to a situation
where the discontented elements
are compelled to organige them-
selves and the extreme tensions
building up with the ‘complex
molecule’ that iy the Indian village
end in an explosion.”

So, in many places, as far as the
agricultural labour is concerned, their
number has increased and the Mini-
mum Wages Act is not implemented
and there are struggles by the agri-
cultural labour. Not only do they not
get any help from the State Govern-
ments but they are attacked by the
State Governments and by the Police
in the name of law and order. I say,
if there is any difference after the
land reform legislation, the difference
is that all the maladies that were
there in 1069 are still there, and what
the Study Group of the Home Minia-
try has said has only strengthened
what I am saying.

1 want to ask: after the panels and
committees what is the agricultural
labour percentage, the total number
of workers? I want to say that in-
stead of getting land, those who hed
land, have lost the land. I have got
here the figures which are taken from
the Government reports and from the
answerg to questions in' Lok Sabha
and 8o on. The figures are:

1961 1971
Andhra 2850 3740
Assam .59 .55
Bijapur 2297 3802
Kerala 1738  30.68
Fami]l Nadu 18428 2.3
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As far ay the agricultural labour is
concérned, with each ¢ensus, the num-
ber is increasing. It iz because even
the small peasant who has got one
cent or 50 cents or half an acre of
land has been' evicted and he has
been thrown out and he comeg into
the category of agricultural labour

As far as the implamentation of
land reform measures i concerned, I
will tell about that im a short time
because the tume iy short. It is a
total failure. One reason is that there
are numerous exemptions given. You
want to get as much land as possible
But ig it possible to get so much land
with S0 many exemptions? The
amendment that was given by my
friend, Mr Panigrali, nobody will
implement, and n anybody thinks
that it can be implemented, he
18 wrong because the land has al-
ready gone out of the hands When
you say that the ¢%ief Ministerg are
meeting for this Lurpose, one meet-
ing means that the landlords in the
whole of India will make mala fide
transfers .

SHRI ANNASAHIB P. SHINDE:
Gopalanjf, you have become too pessi~
mist.

SHRI A. X. GOPALAN: Certamly
not. I will tell my experience. My
experience ig what I say. 1f it is not
80 1n other places, what can 1 say?
I can say about my experience in
Kerala, And then if it is not the
case in other places, them I do nof
know.

The implementation of land ve-
forms is a fsilure because of
aumercus exemptions. It hss been
pointed out that Xerela Bas 17 exemp-
tions Madbya Pradesh—14, Maha~
rashtra—7, Uttar Pradesh—20 ahd »0
on.  Exemptions are available for
plantationg, sugarcane farm, operated

sugar-cane faclories, orchards,
g Mnﬂ' Tarms, religious, dari-
e and educationa] institutions mid

distrﬂmﬁon? When you
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say all these are exempted, where is
the land? Everybody will have a
school or build a college and put the
land in the name of the college Then
there will be no land. All these ex-
emptionsg have virtually made «at
tmpossible to get any land.

Then, there is evasion, there are
transfers, etc, Take for instance
Kerala I will only go mto that. A
measure was pagsed 1n Kerala 1n
1858-59 when the Communist Mims-
try was there. What happened?
After the legislation was pasged the
Ministry was pulled down By
whom, I should not say. 8o, theie
was no tune for implementation. Time
wasd pot given. It was the first such
legislation in India that was passed
It wae a model legislation But what
happened? As Congress President
the present Prime Minister created
the liberation struggle and toppled 1t
down and I do not want tp go into
that history That happened 1in 1967
It was agamn passed by the Coalition
Muysiry. President’s assent wag got
in 1970. After that the High Court
struck it down. ] want to ask tms
Why was it not included immediately
in the 8th Schedule? It was only
after representation here in the
Parhiament, after saying 40 many
things, that they have includad i the
§th Schedule. When it was included
what was the delay due to? That 1s
why I have been saying that nothing
will be done,

From 1858 to 1963 all the transfers
which wgre made by the landlords
were revalidated, ‘The amsenit was
given by the President in 1870. The
asgent was given to the Bill which
wag not included in the 8th Schedule

The Central Government said, you
myst change it, ,you must amend that,
to revalidate all the transfers that
bave bmmdebythehhdipr from
1658 to 1063, In 1958 the Ministry
Wpl ﬂ;qre gnd ‘t a legislation
mt it  They

Mintéry will

t; So um the

HuEE

ﬂmPvmdant. 'I'hen!twuwbeln—
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cluded in the 9th Schedule Then
they told us, we will not allow unless
you make an amendment The State
Government gaid, we will out this in
the 8th Schedule, we want it Only
after this, the Central Government
said, we have to revaldate these
transfers from 1958 to 1963

My friend the hon Mimister says
that I am a pessimist Sir how can I
be an optimist” How can I be opti-
mistic? The State Government
wanted thig thing The State Gov-
ernment passed this, the assent of the
President was got And yet this
thing happened That 1s one thing
And then, how much time 15 neces-
sary for implementation? What was
done by the Rerala Government? In
the 1970 Bill 1t 1s stated,—there 1s
a clause to this effect,—that after 3
months, if the necessary mmformation
regarding eoxcess land 1s not given.
the Government may impose a fine of
Rs 210 for the first time and after
that for the lapse of every day a fine
¢* Rs 50 wall be imoosed. That is
« very good thing This 1s a good
legislation which says, after 8 months,
you must say, what excess land 1s
there If not, you mu.t pay a fine of
Rs 200 on the very first day It you
persist, you must pay a fine of Rs 50
for each day We have made certain
calculations about this If the Gov-
ernment had fined, they would have
got Rs 35 crores, and there would
have been no necessity for any other
tax at all

Was any landlord fined? Why wele
they not fined? Why did the Govern-
ment not do 1t? Why did they net
agk for the records? The Supreme
Court did not strike it down Why
did they not ask for those land re-
cords? Why dud they not impose
~fines, » called for? Instead of doing
all that, they put me simply mside
the jail, only because 1 pointed out
all this. I entered into one land, I
said, Travancore Muharsja has got
§#o much of axcess land 1 am not
- the lgad; T am only just point-

thus out. You must find out how
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much excess land he has got For
that there was a satyagraha., It was
only a satyagraha to find out whether
anybody had excess land We start-
ed that only to show that we think
that this landlord or that landlord
has got excesg land Our stand was
tus If he hag not got excess land,
forgive ugs But, 1if he has got that
land, take that land So, in this pro-
cess, what happrened? 2 lakhs of
people were arresied I wag qne 1}
was put nside the jail I was put mn-
side the prison under some charge
I argued my case myself in the Court
The magistrate 1n the end was good
enough to say ‘There 1s no charge at
all’ I was released I argued my-
self 1 may tell you that I am not a
lawyer But commonsense made me
thmk that what they did was wrong

When they came to arrest me as
Member of Parliament, I asked them-
Under what section are you gang to
arrest me? They said No section,
we came to arrest you, because some-
body has asked us to arrest vou I
said No, I will not come. You take
me If you tell the section, I mll
walk, otherwise you carry me What

happened? They just carried me I
do not want to go into the details
about 1t

I only want to convince my heon
triends about 1t There 1s an Act,
That Act says, you can fine hall a
dozen persops for not giving you a
list of excess land  But when was
it begun? It was begus, only when
we begas our own struggle. It was
only after our struggle, after our
agitation, that this was implemented.

I ask the Manister one question 1Is
any legslation necessary for giving
the waste Jand, and fallow land? How
much 1s there, do you know?
According to the Government figure
2.58 cromes acres of land are there,
as per the 1970 figure. That com-
prises of fallow and culfivable waste
land, why 15 it that thys 15 not
distributed? You can say that you
have distributed something Buf,
even if one acre is left, can we not
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ask: why i§ it “‘léft" Why is it net
dlstributed? - '

Sir, when there‘ ig hunger iy = the
country, when uné¢mployment is ins
creasing, when agricultural — lapour
have ng work alsé, when peonle are
ready to work, why ig it that the¢
cultivablg fa116w land and waste land
were not given torthem? Therefors,
for thatralss, struggle has to begzin.

; 3

This is what happened 'in Kerala
two months bagk, Thére was a
theusand families who were occupy-
ing that land. You may eall it Ly

the name . ‘eneréachment’ or what-
ever other term you may like. They
waited patiently for 25 years. They

went into the 1land. They stayed
there. They cultivated the land.
Then, ‘what happened? In the rain,
they wera driven out. Their huts
were burnt.

'Sir, let alone land reform legisla-
tipn, should there not be some human
‘consideration?

Now it is rainy season in Kerala, I
have seen families with children of
:0ne year olg ahg 8 monthg old; they
are just standing on the rocad. They
are sleeping on the roadside. I went
and I saw them. This i what has
happened.

So,_even with this legislation, such
transferg have been made. You
would not get those lands. I say,

Jand will be got only if you are very

strict. Although there was a very
good legislation, this is the experience.
I do not think that land r:form legis-
lation will give what we want. It
will not give what Gandhiji preached,
what Nehru said, namely, land to the
tiller,—what we preached to the
people. Land to the tiller is a slogan
which has been watered down today.
Land is not given to the tiller. In
‘the name of land reform, you are dis-
_cussmg today whether it ig to “be 10
acres or 15 acres or 50 acres. You
are discussing whether it is to be irri-

" gated land or umrmgated land and all -

that.

i
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But, the only consideration should
be this. Here is 2 man who has' gol
so much land. All right. Find out
whether he hag any othet 'tacans of
livelihood. If that is so, no iang will
be given to this man, Thete is an-
other man who has absolutely noth-
ing. He hag no ground to sleep on.
To that man, land must be given:

But that is not the policy which
I, as a con-
gressman, suffered many years inside
the jail; 1 went ts the people. and
preached, I sincerely thought that
even after 20 years of independence
excess land has not been given to
these people. Even the fallow land,
the waste land and the forest land
that is available today; is not given.
What we find is only some Collector’s
order, to find out where the fallow
I say, it can be found out
within a month. They can ask the
panchayats or the boards. to find out
and they will find out and'this land
can be given. But this has not been
done even after 25 years of Inde-
pendence. That is why I say that let
a target be fixed, and let all the

"exemptions be removed, and let Gov-

ernment try to get as much land as
possible and see that even after so
delay, the land is trans-
ferred to the landless. Mr. John, the
Revenue Minister was telling us that
he was keeping a record of one
thousand acres of land, but when he
went to enquire about the land he
wag tolg by everyone that the land
was in his hand. The landlords had
given a chit saying that they had got
excess  land and the total was one
thousand acres.: But when the offi-
cials were sent to find out the
thousand acres, each man told them
that the land with hi™m was only that
portion - which. rightly belonged: to
him. The pavers show that there is

‘excess land. But where is the éxcess

land? The excess land has been
others. This is the
whole truth ard the experience at

least in my state. I-ecan say that per-

‘haps that is the same ‘position-in some

other states also: That is why'I say
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that if Government wants at least the
remaining land to be glven, they
should fix up a target and remove
all the exemptions and go ahead. 1
read mn the press the other day that
in Tamil Nadu about half a lakh of
agricultural labourers angd landless
people round about Madras cily had
encroached on some land, but they
were given that land and they were
not driven away from that land. 8o,
I would submit that those who are
living on the land should be assured
of that land. Mostly, they are Hari-
jans and Adibasis, and we should see
that they are assured of that land, In
the Kerala legislation it has been sad
that 50 per cent must be given to
Harijans. But 1 would say that if
Government do not make any changes,
then even the avalable amount of
land which Government think today
can be given will not be there avail-
able for distribution. I do not have
much time at my disposal. Other-
wise, I weuld have shown what each
Chief Minister had said when the
legislation was passed and how after
wards they had said that they were
expecting about two lakhs acres, but
actually when they went and inspect-
ed, they found only 40,000 acres. If
we delay the whole thing by appoint-
ing these commissions and commitiees
and having discussions, then .there
will be no land left and what will
remain would only be an illumon.
That is why I have said in my reso-
lution that what bag been done is a
hoax and it hes heen a fallure be-
cause of the hureaucratic machinery,
and because of the unwillingness of
the State Governments who have
their own interests, some #¢ whose
Ministers also have their own interest
to safeguard and beesuse of the
attempts on the part of the landlords
and others who are eager to see that
the legielstion is not implemented.

MR. CHAIRMAN: Reslution
moved:

“This House calls uppn the Cen-
tral Government to recommend to
all the State Governments io0 enact
efective land: reforms before the
#0th Jenuery, 2078 through which
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the land, monopoly of landlords is
broken, all the exemptions are done
away with and ceiling is fixed in
such a way so that sufficient land
1s made available for distribution to
the agriculfursl workers and poor
peasants.”, ,

There are sonme amendments to this
resolution. Hon, Members who want
to move their amendments may do so
now.

SHRI JHARKANDE RAI (Ghosi).
I beg to move;
That m the resolytion,—

after “recommend”
“effectively”. (1)

insert

That 1n the resolution,—

for “landlords” substitute “land-
owners”. (4)

SHRI HARI KISHORE SINGH
(Pupri): 1 beg 10 move:

That in the resolution,—

far “efctive land reforms before
the 28th Januery, 1978 through
which the land monopoly of land.
lords 1s broken, g}l the exemptions
are done away with and ceiling is
fixed 1n such a way so that sufii-
cient land is made available for
distribution ¢0  the agricultural
workerk'and poor peasants”

Substituté.—

‘?xpeditlouﬂy comprehensive
legiglation om land ceiling in the
lght of the guidelines drawn up by
the Government pf India on the
basis of the. conclusions of the
Chief Ministers’ Conference on land
#piling, held jn July, 1672 and to
take suitable steps for speedy and
eflective  implementation of the
mk;:ha 80 that the surplus lend
can
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DR. LAXMINARAIN PANDEYA
(Mandsaur): T beg to rhove:

“

That in the resolutioh,~

for “to the agricultural workers
and poor peasants.”

substitute,—

“by December, 1973 among land-

" less Harijans, Adivasis, agricul-

tural labourers, poor peasants and
mihtary personnel”. (5)

MR. CHAIRMAN: These amend-
mentg are now before the House.

SHRI A. K. GOPALAN: As far as
these amendments are concerned, may
1 say just now that I accept some of
the amendments?....

MR, GHAIRMAN: The hon. Member
can say that at the end. Now, Shri
K. Suryanarayana.

SHRI K. SURYANARAYANA
(Eluru): Excuse me, Sir, I want to
speak in Telugu.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The Andhras have become very much
conscious of their rights.

*SHRI K. SURYANARAYANA
(Elury): Mr. Chairman, 8ir, I am
glad that Mr. Gopalan who was an
erstwhile colleague of ours in Con-
gresg Party and who alge ‘wetit 4o jail
with us, brought about his personal
experientes far as the implementation
of the land reforms are con in
hjs State, There i mo doijbt # his

DECEMBER 8,182 Land Reforms (Res.)

338

Government in so far as the question
of land raforms is concerned. The
question of implementation is the
respopaibility of the Government. In
this connection I beg to submit that
several State Governments are facing
several difficulties in implementation
of these land reforms. I am also to
state that the Centre is in a positiun
to help the various Governments to
implement these reforms successtuily
and should do so. It is not correct
to think that we can eradicate poverty
that is prevalent in thousands of
villages in our country by passing
lawg for land reforms. We are rus-
taken. This is to only a methd by
which poverty can be eradicated ‘o
some extent. That is my submussion

Therefore I would humbly like to
submit to you that I also agree with
the ideas and suggestions put forward
by you. I would like to state that
the land reforms should become a
stepping stone for anybody ic pro-
duce more. While we talk of refcrms
we should also think about the various
inputs that are required for cultiva-
tion. It is a well krnown fact that
the lang we have is not enough. We
find that severa] statistics which are
not probably correet are being men-
tioned in election manitestos. The
innocent people believe all these false
figures and expect much from these
parties. 1 beg to submit that these
fulse figures r¥sult from the manipu-
lation of village karanam. The ault
does not lie either ut the State Gov-
ernment or the Caitral Government.
Y congratulate the varioug State Gov-
ernments &8 “well as the Central

‘ Government which are trying to bring
‘about land reforms, In this connec-

saying that It 18 not envugh It a'party  Hon I whuld like to state that there
in power b forth legisiation. ' He are sevetsl big landlords who were
remiijded 36 that it iy Incumbent on  gived extinsive Wacth of lands by
any ﬁarﬁr whtch'iq iy povrer W] ei:her wiy ‘of ‘1¥se. . They are enjoying the
i is Congress, 16 sb"that _ fruits of.it. I have submitted several
the im mnenmi of theﬂq jasd're-  complsints to the” State Governent
{@"‘“’ Néhe i which _ without any result, In my own dis-
ﬁﬁi. ﬂ"‘.nly “Rrjpt” thete dré -abbAt 5 t 8 com-
v(a; Wﬁn%ﬁ the _‘plefcty of this hatice pehdklg before
WWW Hoap et Ty
*The orifinal apdéetrmasndielivered du [plugy;,
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the Government for the last two
years. We all know that big zamin-
dares are taking advantage cf their
influence in Government circles, Re-
céntly we had the delegates of Po-
land here. We understand from
them that even in their country
which is a even their country which
is a socialistic country, the viable unit
,of land is about 50 acres. I therefore
submit that the land reforms which
we propose to carry out 1s only one
of the means for the evolution of a
socialistic pattern of society. We are
agreed that the richest should not get
cancenirated in the hands of a few
- people. We must see that each citizen
in this country has reasonable means
of livelihood,

Bhri Gopalan’s party was in power
in Kerala. It was found out even if
the Government then wanted to
distribute the land to the landless
poor people, the land that was avail-
able was not enough. Every body in
thig country should abide himself with
the progressive idea of land reforms.
I am gorry that an effort is being
made on the part of the opposition
parties to state that there are some
landlords and some vested interests
who are against these land reforms.

It is very unfortunate to that Mr.
Indrajit Gupta while speaking or the
Mulki rules problem said that some
vested interests are behind that agi-
tation which we see these days. He
i not correct. .le particularly named
one community i that respect. His
charge was that these vested interests
are behind this agitation for separate

. Andhra region.

T can mention a leader of Shri
Gupta’s party whose father purchased
land from ga zamindar in a hig
measure, The zamindar had no right
to sgell that land. He is Mr.
’ Rajeshwar Rao. He transferred the
* title of the major portion of that land
1!6 his family. He donated about §
*acred of land to, the party and talks °
of socialism and land reforms. I
therefore submit that we cannot make
a people believe of hollow slogems.

330
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MR. CHAIRMAN: Let the hon.
Member please come to land reforms
and the resolution. Let him not go
into the Mulki rules now....

BHRI K. SURYAANARAYANA: In
the name of land reforms, each and
every time there are so many things
said by my hon. friends in the narre
of landlords ...

SHRI BHOGENDRA JHA (Jai-
nagar): The hon, Member is referring
to persons who are not in a position
to reply m this House. with regard
to the charges that he 1v making **

SHRI RAMAVATAR SHASTRI
(Patna): **

MR. CHAIRMAN That word will
be expunged from the proceedings,
because it is unparliamentary.

SHRI K. SURYANARAYANA 1
would request my hon. friend to agree
to an inquiry. Since he is saying like
that 1 am prepared to stand an
inquiry. Let him appoint a committee
from his own party. If it is proved
to be like that, then I am willing to
apologise. Otherwise, he must apolo-
gise to me and to the House.

SHRI A. K. GOPALAN: The ques-
tion is not whether he is the son of a
landlord or not, but whether he has
lands or not......

SHRI K. SURYANARAYANA: My
hon. friends opposite are only saying
all this, and Government are being
criticised by them and they are al-
ways saying that Government is not
giding with the agricultural poor but
they are siding only with the land-
lords. That was why I meptioned the
case of Shri Rajeswara Rao and his
son. They are raising all these things
. just to cheat the public. Let them
appoint a committeé from therr own'
party and plepse inquite into this
matter, ‘They cah appoint sorftebody
from their own party to inquird irito
the matter ang let him go and see
hig farnily sbevet '

*';E::punied as ordered by the Chair
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[Shri K. Suryanarayana]
Let him please excuse me for saying

this, Hg¢ is a friend of mine and I am

also his friend. ...
MR. CHAIRMAN: Lét the hLon
That

Member come to the resolution.
word wherever it sgeurs will be ex-
‘punged ffom the proceedings.’ Pleage
come 1o the Regolutisn, and net deal
with Mulki Rules, the Andbra Com:
~ munist Party and 85 8An, .

SHRI K, SURYANARAYANA: I

will follow your advice.
SHRI BHOGENDRA JHA rose—

MR. CHAIRMAN: When your turn
. comes, you can speak.

SHRi RAMAVATAR SHASTRI: 1
accept hig challenge.

SHRI K. SURYANARAYANA: I
accept it. ‘

' MR. CHAIRMAN: Challenges may
be hurled outside.

SHRI K. SURYANARAYANA: We
all work for the poor people. Every

government is bound to work for the

poor people. That is our - slogan.
Whatever be the complexion of the
Government, it will always work for
the poor people. That is natural.

SHRI BHOGENDRA JHA: On a
point of order.

MR. CHAIRMAN: Please sit down.

SHRI BHOGENDRA JHA: He is

mnaming a person. - Tomorrow it will
be on the agenda. I will enquire
from him and find out if he is stating
a truth. He has said in the name of
his Wlfe and others, he has kept 2,000
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SHRI K. SURYANARAVANA: I
did not' say 2,000 acres. T said 30
ac;ca.

SHRI BHOGENDRA JHA: He said
it 18 in the name of his wife....

¢

SHRI K. SURYANARAYANA: Mis
father and all his family. They have
migrated from the Guntur district to
purchase 2,000 acres.

SHRI BHOGENDRA ' JHA: Such
aspersions cannot be made against a
member of the CPI. It cannot be
permitted. Tomorrow I should ke
allowed to clear this up. I will make
enquiries and’ come with the facts.

MR. CHAIRMAN: He can speak
when his turn comes.

" SHRI BHOGENDRA JHA: I can-
not speak about it now because I do
not know the facts. I have to enquire.

MR. CHAIRMAN: ‘When his turn |
comes, he can reply to ,the arguments
now made. That will also go on re-
cord. Why is he interrupting now?

SHRI K. SURYANARAYANA: Wil |
conclude his speech.

*SHRI K. SURYANARAYANA: 1}
therefore want to reiterate that it is
not enough if we pass legislation
here is also necessary that a super-
visory. machinery should be created
to see that this legislation is properly
implemented -in its - true spirit. I
therefore submit that the subject of
land reforms should be completely
taken over by the Centre. .. With this
I cohclude my speech, '

. *The original speech was delivered in Telug_u., L
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it W Wt (W) vl
WYY, ey wee & o e Wl 8,
Ful AL ¥ & o § o v agt aw
o dro wrdo w1 WATY 2, TW AARY
§ fs 3 W Y gard Wt ST W
#, g o WR WA ¥, %% ®
wardr, 7y gWrd Waw wm 4 s
TN T gAL a4y IX v §
R e ¥ 99k IR ¥ o go vy
&, su% T § oriw v e el WY
ST W § quA A W

SHRI K. SURYANARAYANA: 1
did not mention the Party.

ofy s W ;oA arE, Y
Marew, ¥ xo frea &t fglve g
qf% 1 o7 & T T § | SRR AR
¥ ovk @t vF off § 1 wwfqg & 9w
gfrgre & a4% o gy § 1 avfy I
& s widw v ¥ s oY § 99 wwa
wE, oy il & safermr w7 ¥ wa-
< ¥ firene w7 g far | TR T
foarreit w7 wide & i arepe o @
sff avqrer & 1942 & wrx wr faes fiwr
& fe aifef d i Frec Y v Fr g
ferd ® fie quner fa wfe
) frrl ¥ wie ;@

Twr wr drwr wfigd ar g, e
R ¥ feafy ax & o o wenfirdt &
n«uﬁmmt‘qmm%ﬁmr
ﬂmiwmtum X
. wﬂkm W@ yenfidt o
wwm'ﬂw&imm
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¥ 1T A ¥ iRt A
A & FOw gAEw wify firoredt
Twi W e g o wEw aw @ &
¥ awEd weard it wiww # afrer
BT | of ot W ¥ T weter
W, ¥er uwr feafar @ ¢ fw
T & qrRrfae we-aTe S woR
NH 7 wdw it wr fagk ¥ fafreer
g fir 31 feweay, 19710% fawrr
AT & FTEW & Qe THo To )

aft wrew § fe o o wfegme
#t arer vl §, O widw F 4¥ 0F wq-
wnfai ¥ s fw-gare & siw &Y
T 8% & 1w qfa-guTe e sger ag
& fir il o v fiear o2y ? & wprr
e § i & et §—% gk o
w9 & qrereeat W awrr §, foerey
waTk qT g fam § 1 o ot e weanf
§, Wit wy fielt ofY <fire o ), S
¥ o & Sl gard oww ety fiendy
wig I« afcare & & &= g § a1 W
W dur T Y | e ey § &
KT wt fwRrd o g ¥ 6
Syl vy grfim W< A Ty W § )
xafag wy e sfare § 1 owit Gy
% ey wr gl & 7 e v A
¥fwr wy sfewre eyl gy ar gardd

MR. CHAIRMAN: The hon, Mem-
ber may continue his gpeech next
time. We shall take up the half-an-
hour discussion new.



